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CENlRAL AO.UNISTRATIVE TRIBJNAL 
ALLAHPBNJ BENQi, ALLAHABAD. 

Allahabad, t&is the 12th day of Sept.2002. 

QlXlRlN : HON. MAT. GENL.. I<. K. SRIVASTAVA. A.M, 
HON. MR. A.K. BHATNAGAR, J.M • 

o. A. No. 563 of 2a>2. 

• 

OP@N <DIRT 

Suiya Pratap Lal, aged about 39 years s/O Late Sbri Ran Naresb 

Lal lf O 2:31/J, NtW Loco Colony, Varanasi. 

.. • • • • • • • • • • ~pl icant • 

Counsel for applicant : Sri K. K. Mishra. 

versus 

1. Union of India th.rough General Manager, Northe:m Railway, 

Baroda House, NSN Delhi. 

2. Divisional. Railway Manager, Northe:m Railway, Haj ratgaqj, 

Lucknow. 

3. Senior Divisional Personnel Officer, Northe.rn Rail\vay, 

H"1 ratgaqj, LucknOd. 

4. Senior Divisional Mechanical. Engineer, Northern Railway, 

Haj ratgaqj ' · Luckncw. 

5. D.M.E .(P), Northam Railway, Lucknow. 

6, R,K. Tewari (SI. .No. 574) ~o J .N. TSNari, 

at Diesfal. Assistant at Pratapga.th • 

• • • • • • •••• 
Counsel for respondents : Sri .A.K. Gaur. 

ORDER 

BY HON. MAJ.GENL. K.K, SRIVASTAVA. A.M. 

This o. A. has been filed under Section 19 of the 

A. r. Act, 1985. The applicant has prayed that the mpugned 

provisional seniority l 1st of Feb. 19 en ( Annexure A-6) be 

quashed and the apPlicant be assigned his correct seniority 

with all consequential benefits. 

2 • The facts, in short, giving rise to this O.A., a.re 

that the applicant wo.rked in the responden~ establistment as 

casual labour fran 1979. He was conferred taporaiy status 
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in the year 1980. By order dated 9.4.84, he was engaged 

against the vacancy of Cl ass-IV as substitute Loco Cleaner 

after following all the foIJDal ities. The applicant's nae 

stands at SL. No.34 of the order dated 9 .4.84 filed as Jctnexul.'8 

A-1. The apPlicant was screened in Aag.1990 and the panel 

of successful. ca"11dates was declared on 30.8.1991 sbowin3 

the nane of the applicant at SL .No.128. The appointnent 

letter of the applicant for the post of Loco Cleaner in the 

scale of Rs.196-232 was issued on 15.9.92 on the basis of 

panel declared on 30.8.91. In 1993, a notice was issued on 

25.2.93 merging the group 1 0 1 substitute with a panel of 

Loco Q.eane.r and the nane of fr1 subStitutes appointed as 

casual labourers in 1984 were placed above the applicant 

and a fresh panel was published on 25.2.93 in which the 

applicant's nane has been pl>aced at SI..No.212 belo.., 87 

candidates who have been regularised on the basis of panel 

dated 25.2.93. 

3. Aggrieved by this, the applicant filed a represen-

tation before D. R.M., Lucknow on 12.12.2001. We find forct:' 
~-~ w,.. . ~......_;:,.-... ww.o the subnission of Sri K.K. Mish.ra, couns~ ... o.r 

~ 

applicant that in pursuance of appointment letter issu~ 

15•9•92, the persons a~ointed on the basis of subsequent 

panel of 1993 could not be placed senio.r to him. 

4. In ou.r opinion, the end of j ustice shall be better 

served if the .representation of the applicant is decided by 

Respondent No.4 i.e. Sr. D.M. E. within a specified t:ilne. 

5. In view of the aforesaid, the O.A. is disposed of 

w 1th the direction to the applicant to file a detailed 
• 

.representation before Respondent No.4 along with a copy of 

this order within two weeks and the sanft shall be decided by 
~~~~iN..... 

a reasoned and speaking o.rder fraa the date the sane is 
~ ~ 

filed before him. 

There shall be no order as to costs. 

v 
J.M. 

Astbana/ 


